CENTRAL ADMINISTRATIVE TRIBUNAL
FRINCIPAL. BENCH
DELHI,

—_

oA 1168/87. June 8,1998.

Shri R.S . Saini seee Applicanto
. Vs,

Unien ef India soee Respendent.
CORAM: -

Hien'ble Mr. Justice K.Madhava Reddy, Chairman.
Hon'ble Mr. Kaushal Kumar, Member,

Fer the applicant cee Shri K.N.R.Pillai, ceunsel.

Fer the respendent ese Shri M.L.Verma, ceunsel.

(Judgment ef the Bench dglivered by Hen'ble
Mr, Justice K.Madhava Reddy, Chairman) .

Thié case is postea t;day for erders as te
early ﬁearigg. We have,with the cynsent of both ?he
parties, heard the main case. We find that the erder
of remeval from serviceldétéd's.lz.i93§ is callea in
questien in this Application,ﬁndeg Sectien 19 ef the
Adminisfrative Tribunal# Act,1985. Agéinst that erder,
the applicant had preferred a departmental appeél on

17.2.1987. That appeal net having been di;poseq'of
ithin a peried ef six monthé, he meved this Tribunal
on 18.8.1987.

The respendents state in their ceunter that

the appeal is being.censidered; but having regard te
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Se;tieg 19(4) of the Administrativé Iribunals Act, when
an applicatien is filed befere the Tribunal under Sectien
;9(1).0f the Act_gnd the same is admitted, the departmeat-
al appeal stands abated. We think it is nore4appropr1ate
that th; Appellate Autherity sheuld have dispesed ef
the appeal within six months than this Tribunal
dispesing ef his grievance witheut having the benefit
of the appellate exder.

In £he circunsiances of the case, we direqt fhe -
Appellate Authgrity te dispese ff_tﬁe appeal within a
peried of three months frem teday.: This applicatien is
allewed-te fhe extent indicated ébove and directiens
as stated shall issde%

If the applicant is aggrieved by an§ erder made
by the Appellate Autherity, nething said herein shall

preclude him from meving the Tribunal afresh.

 order (dasti) be issued te beth the parties.
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A £
(Kaushal Kumar) ' (K. Madhava Reddy)

Menber Chairman
8.,6.1988, ‘ 8.6.,1988.



